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THIRTY-FIFTH REPORT

. L theChairman of the Committee on Private Members' Bills and Resolu-
tions, ha been authorised by the Committee to present the Report on
their , present this Thirty-fifth Report.
{
2. TN Committee met on 10 July, 1979 for—

1. Examination of the Constitution (Amendment) Bill, 1979 {(Ynsertion
¢ of Part 1X) by Dr. Ramji Singh under Rule 294 (1)(a) of the
Rules of Procedure.

II. Classification and allocation of time for discussion of Bills (vide
Appendix) under clauses (b) and (c) of Rule 294(1) of the
Rules of Procedure

Il Reconsideration of the classification of the following Bills:—
(1) The Anti-Hijacking Bill, 1979 by Shri Yadvendra Dut.

(2) The Provisionul Collection of Taxes (Amendment) Bill, 979
(Amendmen: of scctions 4 and S) by Shri Hari Vishou Kamath.

(3) The Saraswati Mahal Library Bill, 1979 by Shri O. V. Alagesan.
(4) The Natwral Calamities Mitigation Commission Bill, 1978 bp..
Shri P. Rajagopal Naidu.
Examination of Constitution (Amendment) Bill

3. The Committee consid the Bill and arrived at the following findings
as a result of their examination of the Bill:—

Findings of the Comwmittze. .

The Constitution (Amendment) Bill, 1979 (Insertion of Part 1X) by
Dr. Ramji Singh.
The Bill seeks to insert a new Part IX in the Constitution with a view to

provide for estublishment of village panchayats and councils at various levels
for local-self-governments and Tor that purposs empowers the State Legisla-
tures to make law and rules thereunder-so as to give a mandate to article 40
of the Directive Principles enshrined in Part IV of the Coanstitution.

considering all aspects of the Bill, the Committee recommend that
the Member may be permitted to move for leave to introduce the Bill.

Classification and allocation of time to Bills
After considering all aspects of the Bills, the Committee recommend that
Bills
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Reconsideration of the classification of Bills

5. The Committee then considered the requesis of Sarvashri Yadvendra
Dutt, Hari Vishnu Kamath, O. V. Alagesan and P. Rajagopal Naidu to reconsi-
der their carlier decisions (vide Thirty-fourth, Thirty-third and Thirtieth
Reports respectively) regarding classification of the following Bills: —

(1) The Anti-Hijacking Bill, 1979 by Shri Yadvendra Dutt.

(2) The Provisional Collection of Taxes (Amendment) Bill, 1979
(Amendment of sections 4 and 5) by Shri Hari Vishnu Kamath.

(3) The Saraswati Mahal Library Bill, 1979 by Shri O. V. Alagesan

(4) The Natural Calamities Mitigation Commission Bill, 1978 by
Shri P. Rajagopal Naidu.

On reconsideration, the Commitiee recommend that all the above four Bills
may be placed in category ‘A’.

Recommendations
6. The Committee recommend that—

(i) Dr. Ramji Singh be permitted to move for leave to introduce his
Constitution (Amendment) Bill;

(ii) the classification and allocation of time to Bills b;lthe Committee,
as shown in the Appendix, be agreed to by the ; and

(iii) the reclassification of the Bills, as shown in paragraph S above, be
agreed to by the House.

GODEY MURAHARI,
New DeLHI; Chairman,

July 10, 1979. Committee on Private Members’
Asadha 19, 1901 (Saka).” . Bills and Resolutions.




. i ime Category
8. No. of the Bill and the Member-in- Bil! No. recommended recom-
Charge by the mended
1 2 S 4 3
1. The Gold (Control) and Fareign 69 of 1979 2 houn B
Regulation (Amendment) Bill,
197¢by Shri Manochar Lal.
2. The {Regulation of Production, 63 of 1979 2 houns B
and Distribution) Amendment Bill,
197 (Substitution of section 5, oc.) by Dr.
yan Pandey.
s. The oyces’ Provident Funds and Mis- 73 of 1979 1 hours B
Provisions (Amendment) Bill,
1 (Amapdment of section 1) by Shri P.
Naidu.
¢ The tution (Amendment) Bill, 1979 68 of 1979 9 houn B
{ of erticle 334) by Shri Ram Vilas
5. T Constitution (Amendment) Mll, 1979 70 of 1979 % hours »
B¢ of new Part XIIIA) by Shri Harikesh
. . \
6. Té Abolition of Capital Punishment Bll, 72 of 1979 2 hours 3

79 by Prof. P. G. Mavalsnkar.
L
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